HIGH COURT OF CHHATTISGARH : BILASPUR

NOTIFICATION

No. 1119 /R.V./ Bilaspur dated 05/02/2015

In exercise of the powers conferred under Articles 227, 233, 234 and 235 of the
Constitution of India the High Court of Chhattisgarh hereby makes the following
regulations namely:—

1. Short title, commencement and application.-(1) These regulations may be called
the Chhattisgarh Judicial Officers (Confidential Rolls) Regulations, 2015.

(2) It shall come into force w.e.f. 27.01.2015.

(3) It shall apply to writing and maintenance of the confidential rolls of the Members of
the Service. It shall also apply to the Members of the Service who are posted on
deputation.

2. Definitions.—In these regulations, unless the context otherwise requires:-

(a) “High Court” means the High Court of Chhattisgarh.

(b) "Chief Justice" means the Chief Justice of the High Court of Chhattisgarh.

(c) "Judge' means Judge of the High Court.

(d) “Portfolio Judge” means the Judge of High Court nominated by Chief Justice to
supervise the affairs of the Civil District and for the supervision of work and conduct of
Judicial Officers posted in the Civil Districts whether in regular stream or on deputation
in any department of Government, Commission, Tribunal etc..

(e) "State" means the State of Chhattisgarh.

(f) “Member of the Service” means members of Higher Judicial Service and Lower
Judicial Service including Judicial Officers posted on deputation.

(g) “Confidential Report” means the confidential report referred to in Clause 4 of these
regulations.

(h) "Reporting authority" means the authority supervising the performance of the
member of judicial service and has supervised the work of judicial officer at least for
three months as shown in Schedule-I as reporting authority.

(1) "Reviewing authority'" means authority or authorities supervising the performance

of the reporting authority as shown in Schedule-I as reviewing authority.



() “Accepting authority” means Chief Justice of High Court of Chhattisgarh.

(k) "Deputation" means the Member of Service sent to the Governor House,
Departments of Central Government / State Government, Registry of the High Court,
State Judicial Academy, Law and Legislative Affairs Department, Legal Services
Authority and Tribunals.

(1) “Registrar General” means the Registrar General of High Court of Chhattisgarh.

3. Maintenance and custody of confidential rolls—A confidential roll shall be

maintained in respect of every Member of the Service by the High Court.

4. Form of the Confidential report-—The confidential report shall be written by the
Reporting Authority, Reviewing Authority and Accepting Authority in Form-A appended

to the regulations.

5. Preparation of Annual Confidential Rolls—(1) A confidential report assessing the
performance, character, conduct and qualities of every Member of the Service shall be
written for each financial year by reporting authority.

(2) Part-I and Part-II of the form shall be filled up and submitted by the member of the
service himself.

(3) Part-IIT and Part-IV of the form shall be prepared by the reporting authority after
submission of Part-I and Part-II by the member of the service.

(4) Duly filled up Part-1 to Part-IV of the form shall be placed before the reviewing
authority. Part-V of the form shall be prepared by the reviewing authority.

(5) Duly filled form Part-I to Part-V shall be placed before the accepting authority and
remarks of the accepting authority shall be final.

6. Confidential Reports by Reporting Authority in case of relinquishment of
charge:

(1) In case of relinquishment of charge on the ground of superannuation, Confidential
Report shall be prepared by the Reporting Authority before his relinquishment of the
charge of office or in case of any inability, ordinarily it shall be prepared within one
month from relinquishment of the charge.

(2) In case Confidential Report is not prepared under clause (1) or in case of other
contingencies, Confidential Report shall be prepared by the Reporting Authority posted
in concerned district/office on the basis of record after obtaining permission from the

Registrar General.



1* . . . .
“6(A). In case of transfer/elevation/retirement of the accepting authority, the
remarks recorded by the reporting authority or the reviewing authority, as the case

may be, shall be treated as final.

6(B). The Reporting Authority/ Reviewing Authority, as the case may be, has
supervised the work of Judicial Officer atleast for 3 months as shown in Schedule-1.

Provided, in absence of the Reporting Authority/ Reviewing Authority on retirement,
death, elevation as a High Court Judge or transfer to other State, as the case may be,
the present Reporting Authority/ Reviewing Authority can write the Confidential Rolls
of the Judicial Officers on the basis of his personal knowledge, if any, and the
Judgments rendered by the Judicial Officer during the relevant period, as per
Schedule-1.”

7. Preparation of ACR and its time limit:

(1)  The prescribed format of ACR (Part I to Part IV) shall be made available to the
reporting authority by 15" March every year.

(2)  The reporting authority shall obtain self-appraisal format ( part I & part 1) from
his subordinates by 10™ April positively every year.

(3) The reporting authority shall as far as possible submit the ACRs of his
subordinates by 1* of May every year.

(4) The ACRs submitted by the reporting authority shall be made available to the
concerned Reviewing authority by 15™ May.

(5) The reviewing authority may record his remark on the said report as early as
possible. The Accepting authority may record its remark as early as possible on the
confidential roll and may accept it, with such modifications as may be considered

necessary and counter-sign the roll.

Note: Every endeavour shall be made by the authorities in early finalization of

confidential report so as to enable the authority to communicate the final
concluded confidential report to the member of service on or before the 1* of

August.

1* Rule 6(A) and 6(B) of Regulation added vide Registry’s Notification No. 12571/Rules/2022 dated 19/10/2022.



8. Communication of the Confidential Rolls.~The confidential report shall be
communicated by the Iligh Court to the concerned Judicial Officer stating entries about

the adverse remarks, advisory remarks and grade within fifteen days of the remarks

accepted by the accepting authority.

9. Representation against adverse remarks.--A member of the service may represent
to the High Court against the remarks communicated to him under Clause § within 15
days of the date of its receipt by him.

Provided that the High Court may entertain a representation within one month of
the expiry of the said period if it is satisfied that the Member of Service had sufficient

cause for not submitting his/her representation in time.

10. Consideration of representation-(1) The High Court may consider the
representation made under Clause 9 made by a Member of Service and pass order as far
as possible within two months from the date of submission of the representation.

(2) Order passed under sub-clause (1) shall be communicated to the concerned

officer by the Registrar General within 15 days from the date of such order.

11, General

The High Court may issuc such instructions not mconsistent with these
regulations as it may consider necessary, with regard to the writing of confidential rolls,

the maintenance of the confidential rolls and the effect of the confidential rolls.

Hiesk

12.Interpretaticn.-1f any question arises as to interpretation of these regulations, the
decision of the Ifigh Court shall be final.
13 Amendment: -The High Court may make amendment in these regulations as may be

deemed necegsary.

*** Para If of Reguiation 11 deleted vide Registry's Notification No. 3460/Rules dated 28/04/2016




14, Power ¢ velax: ~Where the High Court is satisfied {pat the operation of any of these

regulations causes undue hardship in any particular cage or class, it may for the reasons

to be recorded in writing dispense with or relax the particular regulations to such extent
and subject to such exception and condition ag may be deemed necessary.
15. Repeal aad Saving: -Any order, resolution, direction, notification, if any,

force immediately before the commencement of these regulations are here
restrained

18 in
by repealed or

as e case may be'in respect of the matters covered b

y these regulations
provided that

any order made or action taken under the orders, resolutions, guidelines

and notifications so repealed shall be deemed to have been made or taken under the

corresponding provisions of these regulations,

Ll

(4rvind Singh Chandel)
Regigzrar (Vigilance) and Registrar
(Inspection & Enquiry) -cum-Secretary,
Rule Making Committee

ASE




4.

4-A
4-B

4-C

:.:;"."1-

el

i4,

i7

8.

‘the category 01 5. Ne i to 16 'ﬁmve

Note-
{1) Registrar (Computerization), Registrar (Sele
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Schedule-1

SO2Rules/2017 dnzed 16.01.2017
(2} Serial no. 4-A & -8 fuserted vide Registry aotification no. 8385/Rules/2017 dated 07.10.2017
(3) Serial no. 4-C & 5.+ inserted vide Registry notification no. 955/Riles/2018 dated 30.01.2018

ction & Appointment Cell) in serial no, 01 added vide Registry notification no.

Officer Reporting Authority 1 Reviewing Autharity Accepting |
‘ Authority |
Reg:smr Jener 1] Rungtlaz‘ (V1g,:lanr:e), Chief  Justice/ Adm;mstratwe{ Chief Justice Chief Justice |
: Registrar (Inspection and laquiry), “Judge/ Senior most High Courtll i
Registrar (Compnterization), Regictrar  Judge 5
{Selection & Appointment Cell) and *
Regisirar (Judicial) of the High Court
Director of State Judicial Academy, Cha}rmaﬂ, St'ite }ud:cmi Academy Chief Justice Chief Justice
Other Judicial Officers posted in Registrar Genera[ Chief Justice . Chief Justice
Regisiry of High Court except Registrar j : )
. Vigilance, Registrar Inspection and ' |
qumz‘y and RL ’ibtiﬂl‘ Judicial :
" Additiona. Du ector and other Judn.mi : Director, State Judicial Academy Chairman of State Chief Justice ‘
Officers posted it State J udu,m! Judicial Academy |
Ac,adcmy . . i
I‘lLblLant 01 Eudustrm! Cuurt Chiet Justiee E Chief Justice Chief Justice
?‘vILmbu‘ .Budga, of t}u Industrmi President of Industrial Court Portfolio Judge of the | Chief Justice
Court, Presiding Officers of the concerned District
Labour Cour i ;
CJudge Commu u.l! Court (Dlstm,i ; Portfolio Judge Chief Justice Chief Justice |
Lwel} ; i
.Iudmml omcm posla,d in State Lcmi Chairman, State Legal Services Chief Justice Chief Justice
Services Authority Authority _
Secretary, High Couort Legal Services  Chairman, High Court Legal Chief Justue Chief Just:ce
Commﬂn_(_ .':sEI viees Commlttee
_ Dm{ucl J uégw Jude:es 01 Family Purt follo Jutige of concerued 3 Chief Justice Chief Justlce
: (,ouria Sp =cm£ Judfres (A’[EGCI[ELS) District !
}deacnai Otﬁuua sub ordinate to Dsstricl :District Judge Portfolio Judge of the Chief Justice
}udm. of umm.med Dssmcl concerned District ;
lumczal OI’{'c_u 5 poste:d at Govunm * Chief Secretary on the basis of | Portfolio Judge of Distt. | Chief Justice
House report of Secretary to Hon'ble the | Raipur : |
Governcu ‘ | [
Jutiu.nl Ofncex 5 gmsteﬁ in LDk AH}D}: P] amukh Lok Aayukt Chief Justice E Chief Justice
: P| mc;pal Secn_mx-y of Law zmd Chle Secretary of the State % Portfolio Judge of | Chief Justice |
: Legislative Department, Govt. of C.G. ! I Distt. Raipur ; j
Other Judicial Officers posted in Law iP1incipal Secretary of Law § Portfolio Judge of Distt. E Chief Justice !
Dupa;tment Smu, of C.G Dn.pﬂrtmem Raipur ! 1
Judicial Officers posz:d on dellidliUﬂ Chairman of Stata Consumer Porifolio Judge of " Chief Justice
in District Consumer Forum Disputs aedtessal Commlssmn concemed Dtsmci
Judicial Officers posted on deputation in Chaitman of State Humfm nghts ; Chleflusuce Chlefjusnce
Smte Hunum Right Comnns:mn - Comimnission : i
Jucﬁc;al Officers poszed on dapmanon tn : Chairman of C.G. State g Portfolio Judge of Distt. |  Chief Justice
qt*m: Azbnmucn l‘rz bunal  Arbitration Tribunal [ Raipur
Jud;cmi Ot"'lcm p{:sstud in State Principal Secretary of Transport Portfblm Judge of Distt. | Chief Justice
}mnsport App;.ii.ﬂc, F ubun&l departmient : Raipur
Jud]Lml Ofileers postui in Walaf Eicm;cl Principal Secretary Tribal ' Poftfalio Judge of Distt. g Chief Justice
Department ‘ Raipur | )
Judlc;al Dﬂ:qu posu.d on depmauon - Chairman of District Legal | Executive Chairman of |  Chief Justice ;
with District Legal Services Authority Services Authority/District Judge | i State Legal Services '
and Jan Upyaﬁ; Lok Adalat oi concerned District g Authority |
' Other Judicial Officers not falling wnhm As directed by the Chief Justice E Chief Justice Chief Justice
i
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PROFORMA RELATING TO
| CONFIDENTIAL REPORT OF JUDICIAL OFFICERS

NAME OF OFFICER.

-----------------------------------------------------------------------

DESIGNATION

------------------------------------------------------------------------------

-------------------------------------

------------------------------------------



[

Report for the year/period ending

CONFIDENTIAL REPORT FOR JUDICIAL OFFICERS

Part-1
PERSONAL DATA
(To be filled by the concerned officer)
1. Name of Officer
Cadre and year of allotment
Date of Birth
4, Date of continuous appointment to present grade Date Grade )
5. Present post and date of appointment thereto Date Post
6. Period of absence from duty

(On leave, training, ete. during the year. If he has
undergonz training, please specify)

Date of filing annual property retums




I i

PART-IE

N0 BE FTLEED BY THE OFFICE

(Please read carefully the instructions given at the end of the form before filling the entries)

I. Brief description of duties

[

Please specily the quantitative work/disposal done by the Officer during the year

L

Please state brietly your achievements with reference to targets/objectives referred to in column

n0.2. Please also indicate significantly higher achievements in relation to the targets and
your coairibution thereto.

4. Please swte briefly the shortfalls with reference to the targets/objectives referred to in column

no.2. Please specify the constraints, if any, in achieving the targets.

5. Kind of cases assigned to you.



10

6. If you are Officer Incharge Nazarat/Copying/Record Room/Library, please indicate the
performance of the work.of respective sections. If it is not satisfactory, what steps you
have taken to improve the performance.

7. Performance in implementation of Legal Aid Programme and Lok Adalat

8. Supervision control and maintaining of the record of the Court and updating datas.
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‘ PART- ITE

TO BE MLLED BY THE REPORTING AUTHORITY

(Please vead carefully the instructions given at the end of the form before filling the entries)

Al NATURE AND QUALITY OF WORK

1. Please comment on part IT as filled out by the Officer and specifically state whether you
agree with the answer relating {o targets and achievements and shortfalls. Also specify constrajnts, if
any, in achieving the targets.

2. Quality of output -
Please corment on the Officers quality of performance having regard fo standard of work and
constraints, if” any.

3. Knowledze of sphere of work -
Please comment specifically on each of these: Level of knowledge of functions, related
instructions and their application.




B. ATTRIBUTES

I, Leadership qualities -
Please comment on the capacity of Officer to achieve targefs.

2. Management qualities-
Please comment on the officer's willingness to assume responsibility, organizing capacity,

ability 1o motivate, ability to  provide timely and proper guidance and regard for training and
development of subordinares.

3. Interpersonal relations and team work - )
FPlease comment on the guality of relationship with superiors, colleagues and  subordinates on

histher capacity to work as member of a team and promote team spirit and optimise the output of the
fereame,

4. Relations with the Bar and Staff -

Please comment on the Officer's accessibility to the Bar and Staff and respomsiveness ta their
needs,
3. Communication skill( written and oral)-

Please eomment on the ability of the officer to communicate and on his/her ability to present
Arguments,

6. Apprising ability-

Please comment on the officers skill and capacity in evaluating and recording performance of sub-
ordinates in sn impartial and objective manner

7. Computer efficiency/knowledge of computer-

Note:-
{1) Serial no. 7 inserted vide Registry notification no. 955/Rules/2018 dated 30.01.2018
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PART-IV
To be filled in by the reporting authority
GENERAIL
1. State of health -
2. Integrity -
3. Number and nature of complaint received, pendency of enquiry and departmental

enquiry and punishment given to the officer

4, General assessment -

FPlease give an overall assessment of the Officer with reference to histher strength and shortcomings
and also by drawing atiention to the qualities, if any, not covered by the entries above. .

3. Grading -
(Ourstanding/Very good/Good/dverage/Below Average)

(dn officer should not be graded ouistanding unless excéptional qualities and performance have
been noticed. Grounds for giving such a grading should be clearly brought out).

Place :
Signature

Pate :
{Name in block letters)
Designation

(During the period of report)




!\.}

L
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PART-V
REMARKS OF THE REVIEWING AUTHORITY

Length of service under the Reviewing Authority.

Is the Reviewing Authority satisfied that the Reporting Authority has made his/her report
with due care and attention and afier taking into account all the relevant material?

Do you agree with the assessment of the Officer given by the Reporting Authority (in case
of disagreement, please specify the reasons, is there anything you with to modify or add?)

general remarks with specific comments about the general remarks given by the
Reporting Authority and remarks about meritorious work of the Officer including the

grading.

Has the Officer any special characteristics, and/or any exceptional merits or abilities
which would justify his/her selection for special assignment or out of turn promotion? If
so, speciiy.

Place: Signature of the Reviewing Authority

Date; (Name in block letters)

Designation
(During the period of report)




Place:

Daie:

15

PART-VI

REMARKS OF THE ACCEPTING AUFFORITY

Signature of the Accepting Authority

(Narme in block letters)

Designation
(During the period of report)

By order of Hon’ble the High Court

Aﬁ”

(Arvind Singh Chandel)
Registrar (Vigilance) and Registrar
(Inspection & Enquiry) -cum-Secretary,
Rule Making Committee



Endt. No.

16

({26 .

G/ ~ Bilaspurdated ......../ .00

Lopy forwarded to;-

1.

.b..‘l

[

i4.

The Private Secretary to Hon’ble the Acting Chief Justice, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

Private Secretary to Hon’ble My Justice TP. Sharma, High Court of
Chhartisgarh, Bilaspur for information of his Lordship. :

The Private Secretary to Hon’ble Mr. Justice Pritinker Diwaker, High Court of
Chhawisgarh, Bilaspur for information of his Lordship.

The Private Secretary to Hon’ble Mr. Justice Prashant Kumar Mishra, High
Court of Chhattisgarh, Bilaspur for information of his Lordship.

The Private Secretary to Hon’ble Mr. Justice Manindra Mohan Shrivastava,
High Court of Chhatrisgarh, Bilaspur for information of his Lordship.

The Private Secretary to Hon'ble Mr. Justice Goutam Bhaduri, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

The Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of
Chhattisgarh, Bilaspur for information of hig Lordship.

The Frivate Secretary to Hon’ble Mr. Justice P Sam Koshy, High Court of
Chhatiisgarh, Bilaspur for information of his Lordship.

The Privare Secretary to Hon’ble Mr. Justice Inder Singh Uboweja, High Court of
Chhatﬁsgarh, Bilaspur for information of hig Lordship.

The Private Secretary to Hon’ble Mr. Justice Chandra Bhushan Bajpai, High
Court of Chhatiisgarh, Bilaspur for information of hig Lordship.

The Private Secretary io the Registrar General, High Court of Chhattisgarh,
Bilaspur, for information,

Steno 1o the Registrar (Vigilance) High Court of Chhattisgarh, Bilaspur, for
information.

Steno to the Direcior (C.S.J.A), High Court of Chhattisgarh, Bilaspur for
informaiion.

The Disirict & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/
Raipur/ Rajnandgaon/ Dakshin Bastar at Dantewara/ J ashpur at Jashpurnagar/
Kabirdham (Kawardha)/ Korba/ Dhamtari/ Uttar Bastar(Kanker)/Janj gir-Champa /
Korea (Baikunthpur)/ Mahasamund/ Balod/Banda~Bazar/Bemetara/Sarguja at
Ambikapnr/ Kondagaon/s nrajpur  for information,

Additional Regisirar (J /D.E./A.), High Court of Chhattisgarh, Bilaspur.
Additiona! Director (C.8.J.A.), High Court of Chhattisgarh, Bilaspur.
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Ceniral Project Coordinator, E-Committee, High Court of Chhattisgarh,
Bilaspur,

Additional Registrar-cum-PP S, High Court of Chhattisgarh, Bilaspur.

Assistani Registrar (Confidential Section), High Court of Chbhattisgarh,
Bilaspur,

The Principal Secretary, Law & Legislative Affair Department, Government of
Chhartisgarh,, Mahanadi Bhawan, Naya Raipur with a request to get it
published in the forthcoming issue of Chhattisgarh Gazette and provide 25
copies of the same to this High Court.

In-chaige, N.IC., High Court of Chhattisgarh, Bilaspur, for uploading the same on
official website of this High Court,

e
15 \}\\
(Arvind Singh Chandel)
Registrar (Vigilance) and Registrar
(Inspection & Enquiry) -cum-Secretary,
Rule Making Committee



PART-II

SELF APPRAISAL REPORT TO BE FILLED UP BY FULL TIME SECRETARY

SELF-APPRAISAL REPORT FOR THE YEAR
OF FULL TIME SECRETARY

DISTRICT LEGAL SERVICES AUTHORITY

IN RESPECT

(To be filled in by the concerned Officer)

Name of the Officer

Present post held and date of
appointment

Date since working in the District

Period of absence from duty
(on leave, training etc. during the year.

If Yes, please specify)

Whether various Schemes provided
under Plan of  Action of
NALSA/CGSLSA is being
implemented in its true spirit.

Give your brief comments.

What steps have been taken for due
publicity of various Schemes
of NALSA & CGSLSA?

Whether Quarterly/ Monthly/ Annual
Meetings as required under various

functions are being held?

How many times have you visited/
participated TLSCs/ Shelter Homes/
Legal Literacy Clubs etc. in your
District.

9 Court Based Legal Aid :
Number of persons provided Legal Aid
SC | ST |OBC | Women | Children| Custody | General | Anyother | Total

Category




Whether
Monitoring Committees are
being held regularly, if not,
give reason?

Meetings of| :

Whether regular Meetings
are held with the empanelled

Advocates?

10

Achievements  of
Literacy Clubs in your district
(in brief)?

Legal| :

11

Any specific achievement
of PLVs?

12

How many times you visited
Legal Aid Clinics?

How many times visited Jail
and numbers of beneficiaries?
What
you notice and how did you

shortcomings did

rectify them?

13

How many Legal Aid Clinics
have been opened in Law
Colleges and Universities in
the  District and their
performance?

14

Visits to the different Homes for Underprivileged

Number of visits

Underprivileged/ Shelter/

Protection Homes

Observation
homes / Jails

Any Other Homes

15 Utilization of District Legal Aid Funds
Fund provided under Allotted Utilized

a | NALSA Grant

b | Costs and Interest

¢ | State Fund

I. Gen/OBC(29/2235)

2. ST(41/2235)

3. SC(64/2235)
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Accounts and Audit
-Pending Audit objections
-No. of objections removed
-Efforts made under removal

of Audit objections

17 Details of work/performance of the Officer

1 | Number of Legal
Awareness
Camps/Seminars organized

i1 | Number of Lok Adalats
organized

111 | Number of cases settled in the| :
Lok Adalats

iv | Amount awarded in the Lok
Adalats

v | Number of Legal Aid Clinics
established

vi | Number of beneficiaries in the
Legal Aid Clinics

vii | Number  of  Para Legal
Volunteers trained

viil | Number of Training :
Programme  organized for
Panel Lawyer and PLVs

ix | Number of Legal Literacy :
Clubs opened

X | Number of persons to
whom Free Legal Aid
Counsels provided

xi | Number of participations
in various festivals/ Melas/
public events etc.

xii | Any other activity
undertaken for
implementation of Schemes
and Regulations of NALSA

18 | Participation in any
events/other activities
performed by you. Please
specify in brief

19 [mplementation of New : Stage No. of Beneficiary
scheme “Early Access to |l.Pre-Arrest
Justice at Pre-Arrest, Arrest and| 2. Arrest
Remand Stage” 3. Remand




20 | Victim Compensation| :
Scheme

-No. of cases settled

-Amount awarded

-No. of Benefitted persons

-No. of Pending cases

21 | Status of the | : Due Paid
Fees/Honorarium

-PLVs

-Panel Lawyers

-Retainers

-Remand & Others

-Other administrative
expenses

22 | Hamar Angana Scheme :-

- Whether scheme is being

implemented or not ?

- Whether Committee has been|
constituted or not ?

-No. of benefitted women.

23 | Number of quarterly meeting| :
of Under Trail Review
Committee & date of last
meeting (as per advisory dated
17.01.2013 of  Hon’ble
Supreme Court of India in
W.P. (C) No. 406/2013, Re-
Inhuman Conditions in 1382
prisons. )

24 | Success story
(At least two best stories be
enclosed )

SIGNATURE OF FULL TIME SECRETARY
District Legal Services Authority

*This self appraisal report to be filled up by the Full Time Secretary of District Legal Services Authority is appended in Part-1l of the A.C.R.
Proforma as per the resolution passed by the Full Court in its meeting held on 14.12.2021.




o wioE COURT OF CHHATTISGARY : BILASPUR

NOTIFICATION

No. 2460 /Rules/ ‘Bilaspur dated ........... Crl L&

Iny exercise of the powers conferred under Articles 227, 233, 234 and 235

the High Court of Chhattisgarh hereby makes the
Ofﬁcers

of the Constitution of India
following amendments in Rule 11 of the Chhattisgarh Judicial

(Confidential Rolls) Regulations, 2015 -

AMENDWMENTS

The following be deleted in Rule 11 :-

sHowever, if any of the reporiing or reviewing authority (as
shown in Schedule 1) is not available due to: superannuatlon ‘
leave or absence due to any other reason, the Chief Justlcey ’
may order any other reporting/reviewing authority to write the

confidential roll of the concerned Member of Service.”

By order of Hon'ble the High Court

AN

(Arvind Singh Chandel)
Registrar General




HIGH COURT OF CHHATTISGARH : BILASPUR

NOTIFICATION -

............

No...==%Z. .. /Rules/2017  Bilaspur dated lé[i[.!.z....

In exercise of the powers conferred under Articles 227, 233, 234 and 235
of the Constitution of India the High Court of Chhattisgarh hereby makes the
following amendment in Column No. 2 at S. No. 1 of Schedule-I of the

Chhattisgarh Judicial Officers (Confidential Rolls) Regulations, 2015 :-

AMENDMENTS

The following be added in Column No. 2 at S. No. 1 of Schedule-I after

the words “Registrar (Inspection and Enquiry)” and before the words “and
Registrar (Judicial)” ; -

[

, Registrar  (Computerization), Registrar
. (Selection and Appointment Cell)”.

By order of Hon'ble the High Court
-/ \@‘\\\(\

(Arvind Singh Chandel)
" Registrar General




HIGH COURT OF CHHATTISGARH : BILASPUR

NOTIFICATION

No oS85k /Rules/2017 Bilaspur dated  © 7, | Of) 20)

In exercise of the powers conferred under Articles 227,233, 234 and 235
of the Constitution o‘f India the High Court of Chhattisgarh hereby makes the
following amendment in Schedule-I of the Chhattisgarh Judicial Officers
(Confidential Rolls) Regulations, 2015 :-

AMENDMENTS

“After Serial Number 4 of Schedule-I of Chhattisgarh Judictal Officers
(Confidentinl Rolls) Regulations, 2015, the following shall be inserted :-

;4—A President of Industrial| Chief .}.’usticer Ch:ef Juswéifﬂ:éw mChlef Justu,e ‘

l

b

: Court

i:%—B éMember Judge of the|President of|Portfolio Judge| Chief Justice
| Industrial Court, | Industrial of the concerned

E i Presiding Officers of the | Court District :

I Labour Couris

"

By order of Hon'ble the High Court

e\
— o AT
T a0

(Gautam Chourdiya)
Registrar General




HIGH COURT OF CﬁﬂA’FTXSGﬁaRH BHJASPUR
NOTIFICATION '

No 966 /Rules/2018 Bilaspur dated__3o}o

1!;};20*.} &

In exercise of the powers conferred under Articles 227, 233 234and 235

of le Constiiution of India the High Cuurt of {Z‘hhamsgazh hereby makes the
following amendment in Scheduie-l &md Head-B-Attributes of Part-III of the
proforma of the Chhattisgarh Judicial Officers (Confidential Rolls) Regulations,
2015 - . A
" | ANMENDMENTS
1. “After Sevial Numdber 4-E and Serial Number 5 of Schedule-l of Chhattisparh

Juelicial O };cem (Confidendinl folls) }Zezmiaawzs, 2015, the ff}l’iawmg s!fai:’ be
inzeried s ‘

4:C Judge Commereial Couri| Portiolio Judge|Chief Justive | Chief Justice
(Disiriet Level), -
Bt ‘-'u,;wm v, «High  Couwrt|Chairman, High| Chief Justice | Chief Jusiice
aaul Services Commiitee | Court Legal :
Servicey
Comyuities

L1

2 Afier Serivl Nwmber 6 of Head BAttributes of Purt-1II of the praforma of

Chirattisgari Judicinl Officers, (Cas@“ dentinl Ralfs) Regulations, 2015, the following

shall be insaried @~

“7. Computer e}ﬁaiencyz?mowledge of computer”

By order of Hon'ble the High Court -

AN
(Gautam Chourdiya)
Registrar General




HIGH COURT OF CHHATTISGARH : BILASPUR
NOTIFICATION

No. 1457/ /Rules/2022 Bilaspur, dated l?}iorlll

In exercise of the powers conferred under Articles 227, 233, 234 and 235 of the
Constitution of India the High Court of Chhattisgarh hereby makes the following
amendments in the Chhattisgarh Judicial Officers (Confidential Rolls) Regulations, 2015,

which shall come into force with immediate effect :-

AMENDMENTS

The following amendments in the Chhattisgarh Judicial Officers (Confidential Rolls)
Regulations, 2015 after Rule - 6 and before the Rule -7 of the Regulation, 2015.

“6(A). In case of transfer/elevation/retirement of the accepting authority,
the remarks recorded by the reporting authority or the reviewing
authority, as the case may be, shall be treated as final.

6(B). The Reporting Authority/ Reviewing Authority, as the case may
be, has supervised the work of Judicial Officer atleast for 3 months as
shown in Schedule-1.

Provided, in absence of the Reporting Authority/ Reviewing Authority
on retirement, death, elevation as a High Court Judge or transfer to
other State, as the case may be, the present Reporting Authority/
Reviewing Authority can write the Confidential Rolls of the Judicial
Officers on the basis of his personal Knowledge, if any, and the
Judgments rendered by the Judicial Officer during the relevant period,
as per Schedule-1.”

By order of Hon'ble the High Court

(Arvind Kdmar Verma)
Registrar General

Endt No. =-S5 72 /Rules/2022 Bilaspur, dated | 9/ ’ 0) 22

Copy forwarded to :-

1. Addl. Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

2. Private Secretary to Hon’ble Mr, Justice Goutam Bhaduri, High Court of Chhastisgarh, Bilaspur for information
of his Lordship.

3. Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

4. Private Secretary to Hon’ble Mr. Justice P. Sam Koshy, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

5. Private Secretary to Hon’ble Mr. Justice Sanjay Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

6. Private Secretary to Hon'ble Mr. Justice Arvind Singh Chandel, High Court of Chhattisgarh, Bilaspur for

information of his Lordship.

7. Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspar for
information of his Lordship.



i0.
11.
12.
13,

14,

16.

17,
18.

19.

20,

21
22,

23.
24,

26.
27.

28,

29,
30.
31,

33.

Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information
of her Lordship.

Private Secretary to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur
for information of his Lordship.

Private Secretary to Hon’'ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Registrar General, High Court of Chhattisgarh, Bilaspur, for information.

Steno to Registrar (Vigilance and I&E/udicia/S&A Cell) High Court of Chhattisgarh, Bilaspur, for
information.

Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bifaspur for information.

Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya,
Mazhanadi Bhawan, Atal Nagar, Nava Raipur {Chhattisgarh).

The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin
Bastar at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar
{Kanker) /Koriya {(Baikunthpur)/ Jashpur/ Balod/Bemetara/Kondagaon/Surajpur/ Sarguja at Ambikapur/

Baloda-Bazar/ Mungeli/ Balrampur at Ramanujganj for information.

The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/
Raipur/Rajnandgaon/Janjgir-Champa/Dhamtari/Korba/Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar
(Kanker) /Kariya (Baikunthpur)/ Jashpu/ Balod/Bemetara/Kondagaon/Surajpur/ Sarguja at Ambikapur/
Baleda-Bazar for information.

Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.

The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a reguest to circulate all
the Presiding Officers of the Labour Courts for information.

Registrar Ministerial {S&A Cell/C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.

Ali Joint Registrar, High Court of Chhattisgarh, Bilaspur {or information.

Additional Registrar (Judicial/D.E.&E/HCLSC/Adm.), High Court of Chhattisgarh, Bilaspur for information.
All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information.

Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for
information.

All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.
Library, High Court of Chhattisgarh, Bilaspur for information.
Court Manager, High Court of Chhattisgarh, Bilaspur for information.

In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in
the official web-site of this High Court.

Deputy Controller, Government Regional press, Khairagarh Road, Rajnandgaon Chhattisgarh with a request to
publish it in the forthcoming issue of Chhattisgarh extra-ordinary Gazette.
~—
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-
rvihd Kumar Verma)
Registrar General
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